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NHRC asks states to save
lives from heat waves

The Mational Human Rights
Commission (NHRC), India
asked the 21 states and NCT-
Delhi to take action and
implement relief measures to
protect the vulnerable population
during heat waves in the country.
The states are Andhra Pradesh,
Assam, Bihar, Chhattisgarh,
Gujarat, Harvana, Himachal
Pradesh, Jharkhand, Kamataka,
Kerala, Madhva Pradesh,
Maharashtra, Odisha, Punjab,
Rajasthan, Sikkim, Tamil

Madu, Telangana, Tripura, Uttar
Pradesh and West Bengal.
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NHRC TAKESNOTE OF FIREAT |

A FACTORY IN GUJARAT

The Mational Human Rights
Commission (NHRC), India took
suo motu cognisance of a media
report about an explosion that
caused fire at a chemical factory
in the Jhagadia GIDC indusirial
estate, Bharuch, Gujarat, leaving
16 workers injured on April 23,
2026. The commission observed
that the contents of the news
report, if true, raise serious issues
of human rights violations of the
victims. So, it has issued notices
to the Chief Secretary, Gujarat
and the Superintendent of Police,

Bharuch, calling for a report.

Hindustan Times, Delhi, 01/05/2026
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'NHRC Ignoring Muslim Lynchings, But Probing Madrassas': Split Verdict in HC
Allahabad High Court judges' issue split verdict on NHRC's response to lynching cases.
The QuintPublished: 30 Apr 2026, 9:01 PM IST

A division bench of the Allahabad High Court delivered a split verdict regarding the National Human Rights
Commission’s (NHRC) approach to cases involving lynching of Muslims. The bench, comprising Justice Atul
Sreedharan and Justice Vivek Saran, was hearing a petition challenging NHRC directives related to an investigation
into government-aided madrasas in Uttar Pradesh. The judges issued separate interim orders, reflecting differing
views on the NHRC's priorities and jurisdiction.

According to Scroll, Justice Atul Sreedharan criticised the NHRC for allegedly ignoring incidents of lynching and
assaults targeting Muslims, while focusing on matters he considered outside its core mandate. He questioned
why the commission had not taken suo motu cognisance of such attacks, instead directing investigations into

alleged financial irregularities in madrasas.

As reported by Hindustan Times, Justice Sreedharan stated, “Instead of taking suo-motu cognizance in which
members of the Muslim community are attacked and at times lynched in some cases, and where cases are not
registered against perpetrators or not investigated properly, the Human Rights Commissions are seen dabbling in
matters that prima facie do not concern them.”

As highlighted by The Indian Express, Justice Sreedharan further observed that the NHRC's powers arise from the
Protection of Human Rights Act, 1993, and that the commission should intervene only in cases involving violations
as defined by the statute. He noted the absence of evidence that the NHRC or state commissions had taken suo
motu cognisance of vigilante attacks or harassment based on inter-community relationships.
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NHRC Issues Heatwave Warning as Telangana Records 46°C; No Advisory Issued Yet

On Thursday, maximum temperatures in Telangana touched 46°C in Adilabad, with several districts including
Kamareddy, Nirmal, Jagtial and Kumuram Bheem recording between 45.8°C and 45.9°C.

By : Rachel Dammala

Update: 2026-04-30 18:27 GMT

Hyderabad: The National Human Rights Commission (NHRC) has listed Telangana among nearly 20 states asked
to take urgent steps to protect people from intensifying heat, as temperatures across the state remain high
without a fresh public advisory.

On Thursday, maximum temperatures in Telangana touched 46°C in Adilabad, with several districts including
Kamareddy, Nirmal, Jagtial and Kumuram Bheem recording between 45.8°C and 45.9°C. Most other districts
remained in the 42°C to 45°C range, indicating sustained heat stress conditions.

Despite this, the state’s public health and family welfare (DPH&FW) department has not issued a new heatwave
advisory.

Speaking to Deccan Chronicle, Dr B. Ravinder Naik, director of the department said: “An advisory was in place and
an updated one will be released soon.” The last advisory, however, was issued nearly three weeks ago.

The Telangana Development Planning Society (TGDPS) has identified heatwave conditions in multiple mandals
over the past two days, based on temperatures crossing 45°C.

“In the absence of a clear heatwave advisory, people often underestimate the risk and delay basic precautions like
hydration, avoiding peak hours, or seeking medical help,” said Dr S Karunesha, a consultant general physician.
“That can quickly lead to heat exhaustion or even heatstroke, especially among children, the elderly and outdoor

workers.”

In Hyderabad, temperatures continued to stay above 41°C across all circles, with peaks touching 42.5°C in areas
such as Hayathnagar and Secunderabad.

The India Meteorological Department (IMD) forecast that high temperatures will persist for the next few days,
with only isolated thunderstorms offering limited relief until around May 3-4.
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Manipur

Manipur: NHRC reviews human rights situation amid ongoing unrest
by Bit Irom

April 30, 2026 9: 12 am

Reported by Bit Irom

Imphal: National Human Rights Commission (NHRC) member Vijaya Bharathi Sayani on Wednesday met Chief
Minister Yumnam Khemchand Singh and reviewed the human rights situation in Manipur amid the ongoing
unrest.

The visit comes in the backdrop of reports of violence, including allegations of sexual assault, on which the
Commission has taken cognisance and issued notices earlier.

During the meeting at the Secretariat, the Chief Minister reiterated the state government's commitment to
protecting the rights of all citizens, particularly women, youth and children.

In a social media post, Singh said the discussion focused on the prevailing human rights situation and steps being
taken to address it. He said instances of violations had been taken note of and measures were being
strengthened to ensure dignity, justice and security.

The Chief Minister said the government remained committed to upholding constitutional values and restoring
peace, stability and public confidence.

In a separate post, he referred to interactions with NHRC officials and others during the visit, describing it as part
of a broader engagement on human rights and related issues.

Officials said the NHRC has sought detailed reports on relief and rehabilitation measures, including food,
healthcare and education for those affected by the violence.

The Commission has been receiving Action Taken Reports from the state government, including steps such as
formation of peace committees and restoration of services, which are to be verified on the ground.

The visiting team is also expected to review compensation mechanisms to ensure that benefits reach victims
without discrimination and to assess steps taken to restore communal harmony.

The NHRC has been regularly sending teams to Manipur to engage with officials and stakeholders and to examine
complaints related to the ongoing conflict and incidents of violence.
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Hyderabad advocate moves NHRC over AP fuel shortage, alleges rights violation
The Siasat Daily
13 hrs ago

Hyderabad: A Hyderabad-based advocate has moved the National Human Rights Commission (NHRC) against the Andhra Pradesh
government over a severe petrol and diesel shortage that shut hundreds of fuel stations across the state last weekend, contending
that the crisis violated citizens' fundamental rights.

Advocate Yennam Balachander Reddy filed the complaint on April 27, a day after the crisis peaked. The NHRC has registered the
plea.

The complaint names Chief Minister N Chandrababu Naidu’s office, the Chief Secretary, the Civil Supplies Department and District
Collectors of the worst-affected districts as respondents.

Reddy argued that denial of access to fuel amounts to a violation of Article 21, which is the right to life, and Article 19(1)(d), the right
to freedom of movement, and has sought time-bound action taken reports from all respondents, an independent inquiry and
compensation for affected farmers and vulnerable sections.

Explained: Why is Hyderabad facing a fuel shortage again?

The complaint follows a crisis that, by April 25 evening, had left “no stock” boards outside fuel stations across multiple districts.
Officials confirmed that 421 of the state’s 4,510 fuel outlets had shut due to supply constraints. In Vijayawada, petrol was capped at
Rs 300 for two-wheelers and diesel at Rs 1,000 for cars, with queues stretching half a kilometre at some stations.

Districts including Kakinada, Kurnool, Kadapa, Guntur, Palnadu and Tirupati reported similar disruptions. Farmers were among the
worst-hit, with the paddy harvesting season underway and aquaculture operations requiring uninterrupted diesel supply.

Officials attributed the crisis to panic buying, a surge in bulk purchases by the aquaculture sector and a crackdown on cross-border
fuel purchases that had pushed large buyers toward local retail outlets. Petrol sales touched 10,345 kilolitres against a daily average
of 6,330 kilolitres.Chief Minister Naidu, who was in Mumbai when the crisis peaked, reviewed the situation via teleconference with
Chief Secretary Sai Prasad before flying back to Amaravati. Oil companies Indian Oil Corporation Limited (IOCL), Hindustan
Petroleum Corporation Limited (HPCL) and Bharat Petroleum Corporation Limited (BPCL) committed to increasing supplies by 10 per
cent over April 2025 levels.

Indian Oil said retail sales had surged over 13 per cent between April 1 and April 21 and urged the public against panic buying.
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NHRC seeks collector, SP's report in Jitu Munda case

The Odisha Grameen Bank chairman was also directed to take appropriate action and submit an action taken
report within one week.

Express News Service Updated on: 30 Apr 2026, 9:57 am

BHUBANESWAR: The National Human Rights Commission (NHRC) on Wednesday directed the Keonjhar collector
and the SP to conduct an inquiry into the circumstances that forced Jitu Munda to exhume his sister’s skeletal
remains and carry them to the Odisha Grameen Bank as proof of her death.

Acting on a petition filed by one Manoj Jena, the NHRC observed that the incident highlighted gross violation of
human rights of Munda, a tribal, for having to undergo such extreme psychological and emotional pain. The
actions of the bank officials are also grossly in violation of rights of the deceased persons, the commission stated.

“This case violates the fundamental right to live with human dignity to its very core,” it said and directed the
district collector and the SP to conduct an inquiry and submit their reports within one week. The Odisha Grameen
Bank chairman was also directed to take appropriate action and submit an action taken report within one week.
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Entries invited for NHRC's Short Film Contest-2026
April 30, 2026

Mysore/Mysuru: National Human Rights Commission (NHRC) of India, New Delhi, has been conducting a Short
Film Competition on Human Rights since 2015. For the 12th edition of the competition in 2026, it has invited
online entries from Indian citizens. Prize money for the 1st, 2nd and 3rd Best Film will be Rs. 2 lakh, Rs. 1.50 lakh
and Rs. 1 lakh respectively.

Also, four films recommended by the Judges, will be awarded a cash prize of Rs. 50 thousand each along with
certificates.

The short films should be in Hindi or any Indian language, with English subtitles and duration of the short film
should be minimum 3 minutes and maximum 10 minutes. Last date for receiving entries is June 30. Short films
should be submitted online to nhrcshortfilm@gmail.com using Google Drive.

A copy of the terms and conditions and the application form can be obtained from the National Human Rights
Commission website: https://nhrc.nic.in OR https://nhrc.nic.in/flipbook/files/255

There is no age restriction. For details, contact Ph: 011-24663281/ 24663367, according to Jaimini Kumar
Srivastava, Dy. Director, Media & Communication, NHRC.
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‘Allegations of Hindu students becoming Alim, Maulvi: NHRC seeks probe in UP
# News Desk

New Delhi: The National Human Rights Commission (NHRC) has directed an investigation into alleged financial
and administrative irregularities in government-funded madrasas in Uttar Pradesh, citing concerns over child
rights violations and misuse of public funds.

NHRC member Priyank Kanoongo said multiple complaints had been received, pointing to issues such as fake
student attendance, fraudulent teacher appointments, and the hiring of unqualified staff. He stated that these
alleged practices could undermine the right to education and the broader right of children to live with dignity.

According to Kanoongo, the commission has asked state agencies to conduct a detailed probe into what it
described as “economic offences” linked to madrasa operations. The Economic Offences Wing (EOW) has been
tasked with carrying out the investigation.

The matter has also reached the courts. Kanoongo noted that the probe was challenged in the High Court, where
differing observations were made by judges. While one judge reportedly questioned why similar scrutiny was not
being applied to other issues, another bench did not echo those concerns and issued a separate order without
such remarks.

Defending the commission'’s role, Kanoongo said the NHRC is empowered to act in cases involving children’s
rights, including access to proper education. He added, “The rights of minorities under Articles 29, 30, 15, and 24
do not include the right to corruption...”

The NHRC has also flagged specific concerns over the appointment of more than 300 teachers during the COVID-
19 lockdown period, calling the process “suspicious” and warranting further scrutiny.

Additionally, Kanoongo said the commission has received complaints alleging that some government-funded
madrasas were enrolling Hindu children and training them in Islamic religious studies without transparent
disclosures. He claimed, “We have received many complaints that UP government-funded madrasas have made
Hindu children into Alim, Fazil, Maulvi and Maulana.

Not a single Madrassa in the state government has agreed to tell us the number of Hindu children who are being
made eligible to go to Madrassa. These have to be investigated and we will investigate.”

He stressed that institutions operating transparently have nothing to fear from the investigation, adding that the
NHRC would continue to pursue the matter to ensure accountability and safeguard children’s rights.

With ANI, IANS inputs
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Allahabad High Court Split on NHRC Role in Mob Lynching Cases
By Zainab Gazzali April 30, 2026

The Allahabad High Court delivered a split opinion on a plea alleging that the National Human Rights Commission
has been neglecting cases of attacks and mob lynching involving Muslims.

One judge raised concerns over the lack of suo motu action in such cases, while another disagreed with broad
generalizations.

The court issued separate interim orders while hearing petitions related to madrasa regulations and human
rights issues.
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Priyank Kanoongo alleges fraudulent
appointments in several Uttar Pradesh madrasas
IANS April 30, 2026 3:39 PM

New Delhi, April 30 (IANS) National Human Rights Commission (NHRC) member, Priyank
Kanoongo, claimed to have received complaints that several madrasas in Uttar Pradesh have fraudulently hired
teachers. Moreover, he accused the aided madrasas of keeping "Hindu children".

His reaction came after two judges of the Allahabad High Court differed in their opinion while hearing a writ
petition challenging an order of the NHRC, which had directed an enquiry into alleged financial mismanagement
and infrastructure deficiencies in hundreds of madrasas across Uttar Pradesh Speaking to IANS, Kanoongo
mentioned that NHRC had received complaints about 500 madrasas from the Uttar Pradesh Madarsa Board.
"The Commission's way of functioning is to seek reports on the matter from the concerned

government agencies. The complaints we had were directly related to the rights of children's education," he said.
Accusing the madrasas for making fraudulent appointments, he said: "We have received

complaint that when the entire country was under lockdown during Covid, 308 teachers were appointed in the
madrasas, who were not even teachers. This is a clear violation of the rights of those students because fraudulent
appointments are being made."

He further said: "Five to six people from the same family are teachers in the madrasas."

"I have data which says that a person who is named as the manager in 11 madrasas, is appointedas a teacher in
the 12th one. This is fraud," he added.

Moreover, the NHRC member said: "An ironical thing in Uttar Pradesh is we have been receiving input for many
days now that Hindu students have been kept in the state-aided madrasas."

However, Kangoo urged that the fight for rights should not be viewed from the lens of religion as rights are equal
for everyone.

"Rights are equal for both the Hindus and Muslims in the country. We will keep fighting for the rights of people,"
he said.

During the proceedings, Justice Sreedharan expressed a prima facie opinion that the NHRC had exceeded its
jurisdiction by involving the Economic Offences Wing in matters he suggested did not directly involve human
rights.

Beyond the legal merits, the judge reportedly commented on the commission's inaction

regarding incidents of lynching and vigilante violence against the Muslim community.

--IAN
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Human rights commission ignoring lynchings of Muslims, says Allahabad HC judge in split verdict
The second judge part of the division bench said that he did not agree with such sweeping observations.
Scroll Staff Apr 30, 2026 - 09:27 am

A judge of the Allahabad High Court has alleged that the National Human Rights Commission was ignoring the
lynching of Muslims in the country and instead “dabbling in matters that prima facie do not concern them”,
reported Live Law on Wednesday.

Hearing a petition filed by the Teachers Association Madaris Arabia against a directive issued in February 2025,
Justice Atul Sreedharan said on Monday it was “surprising” that rights commissions in the country are trying to
indulge in matters beyond their jurisdiction, according to The Indian Express.

However, Justice Vivek Saran, who was part of the same division bench, said that he did not agree with such
sweeping observations.

In February 2025, the rights body directed the Economic Offences Wing to investigate allegations against 558
aided madrasas in Uttar Pradesh, The Hindu reported.

This stemmed from a complaint filed before the NHRC alleging financial irregularities, including the misuse of
government grants and the appointment of unqualified teachers through corrupt practices to madrasas.
Challenging this, petitioners told the High Court that the human rights body lacked the authority to initiate
inquiries into alleged violations beyond one year, the newspaper reported. They had sought an adjournment of
the matter.

In his order on Monday, Sreedharan said that he is prima facie astounded by the order passed by the NHRC on the
investigation into the madrasas, The Indian Express.

He added that the court was not aware of the rights body taking suo motu cognisance in situations where
vigilantes take the law into their own hands and harass ordinary citizens of the country, Bar and Bench reported.
This included when such groups “harass individuals on account of the nature of the relationship between persons
of different communities, or where even having a cup of coffee at a public place with the person of different
religion becomes a fearful act”.

In such cases, no instance has been placed before the court about whether a state human rights commission or
the NHRC had taken suo motu cognisance, said the judge.

“But instead it has the time to entertain matters which would fall within the precincts of the High Court under
Article 226 and which could be effectively render justice,” the judge said.
Article 226 empowers High Courts to issue writs for the enforcement of fundamental rights.

Listing the case for May 11, Sreedharan directed that a notice be issued to the NHRC to appear before the court
and file a response in the matter.
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In a separate order, Saran said that he did not agree with the observations made by Sreedharan.

The judge said that all parties should be heard if any order touching on the merits of the case or about the role of
the NHRC had to be passed, Bar and Bench reported.

He added that he was conscious of the fact that a court can pass an order in the absence of any particular party.
“...however, in the instant case, when in Paragraph Nos. 6 and 7, certain definite observations were being made,

then it would have been in the fitness of things that parties were properly represented in the Court,” Bar and
Bench quoted Saran as saying. “In the absence of the parties, no adverse observations were required.”
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One Bench, Two Views: Allahabad High Court Judges Divided Over NHRC's Silence On Mob Lynching
By Oneindia English Desk Updated: Thursday, April 30, 2026, 13:19 [IST]

A Division Bench of the Allahabad High Court has delivered a rare split verdict following a dramatic disagreement
between two judges over the priorities of the National Human Rights Commission.

Assembly Elections 2026 - Complete Coverage on Oneindia While the court was meant to address a petition
regarding an investigation into state madrasas, the hearing shifted into a debate over whether the Commission is
ignoring mob violence while meddling in administrative school matters.

The legal battle began when the Teachers' Association Madaris Arabia challenged an NHRC order. That order
stemmed from a complaint alleging that 588 madrasas were operating in collusion with government officials to
siphon off grants despite lacking basic infrastructure like buildings and furniture. The complaint further alleged
that uneducated teachers were being hired through a system of bribes, prompting the NHRC to step in, according
to a report in Bar and Bench. Justice Atul Sreedharan issued a scathing critique of the Commission's involvement,
labeling it surprising that the NHRC would indulge in matters that typically fall under the High Court's jurisdiction.
He observed that instead of taking self-initiated action in cases where members of the Muslim community are
lynched or harassed by vigilantes, the Commission is seen dabbling in issues that do not primarily concern human
rights. Justice Sreedharan noted that the court is unaware of the NHRC taking a stand when ordinary citizens are
targeted for their inter-community relationships or when simply having coffee in public with someone of a
different faith becomes a dangerous act. He concluded that the NHRC should focus on protecting victims who are
unable to file their own police reports rather than entertaining administrative disputes.

However, Justice Vivek Saran formally distanced himself from these remarks in a separate order. He argued that it
was fundamentally unfair to pass such harsh judgment on the Commission's role without a representative from
the NHRC present in court to defend their actions. While he agreed to postpone the case, he maintained that a
writ court should avoid making adverse observations about a party's conduct until all sides have been properly
heard. Justice Saran explicitly stated his disagreement with the critical observations regarding the Commission's
perceived silence on vigilantism, citing a need for judicial restraint. This rare internal disagreement leaves the
court's stance on the NHRC's conduct in a state of deadlock. The case is now listed for May 11, and the court has
issued a formal notice to the NHRC to appear through legal counsel and file a response to the allegations. The
final outcome will likely determine whether the Commission continues its probe into the madrasas or if the High
Court will restrict its mandate to more direct human rights violations.
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Machhli family case takes new turn after NHRC steps in:Commission questions police probe, signals tighter
scrutiny as serious charges emerge
Bhopal14 hours ago

The National Human Rights Commission (NHRC) has now entered the high-profile Machhli Family case in the
capital, further intensifying the matter.

Priyank Kanoongo, a member of the commission, expressed dissatisfaction with the Bhopal Police's actions so far
and made strong remarks. Kanoongo clearly stated that the actions taken by the police in cases related to Yasin
Ahmed alias Yasin Machhli and his family do not seem satisfactory to him.

He conveyed a message to the Bhopal Police, stating that he is fully aware of all the information related to this
entire incident that the police possess and that has been presented in court. He warned in a stern tone that when
he initiates formal action in this matter, such action will be taken against the concerned officers that will set an
example.

Now, with the NHRC's strictness, this case has reached a new turning point. It is believed that in the coming days,
the commission's scrutiny over both police investigation and action could become even stricter.

Actually, in July 2025, Bhopal police arrested Yasin Machhli and his uncle Shahwar Machhli from Link Road No. 2.
MD drugs, a pistol, and objectionable videos on a mobile phone were recovered from them.

During the investigation, serious allegations such as drug trafficking, sexual exploitation, blackmail, and
encroachment on government land came to light. Police registered 13 FIRs against family members within a
week, while the administration also freed government land worth approximately 100 crore rupees. Meanwhile,
recently, the Crime Branch has also interrogated Shariq Machhli and other family members in high-profile cases.

Efforts to raise awareness through 'Project Sankalp' Additionally, regarding love jihad, Priyank Kanungo said that
considering the increasing communal and gender crimes in Bhopal, 'Project Sankalp' was launched as a special
initiative. He informed that this project has been operating for the past eight months with the cooperation of
social organisations, and its positive results have started to emerge. According to Kanungo, under this project,
approximately 7000 college-going female students and 1000 faculty members have been made aware of the
methods of sexual crimes occurring through communal gender crime, grooming, and ragging.

In July 2025, Bhopal police had arrested Yasin Machhli from Link Road No.-2

In July 2025, Bhopal police had arrested Yasin Machhli from Link Road No.-2

Victim filed FIR, publicly protested against the accused Sharing an example, he/she said that when such an
incident happened with a student associated with the project, she not only filed an FIR at the police station but
also publicly protested against the accused. Kanungo said that such courage is a sign of change in society.

Big change will be visible in 3-4 years He expressed hope that the impact of such corrective measures would be
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clearly visible in the next 3 to 4 years. Kanungo said that an entire generation needs to be made aware and
continuous efforts can reduce such crimes.

Strong objection to the name Igbal Maidan Priyank Kanungo once again strongly objected to the name of Igbal
Maidan in Bhopal. He said it is wrong for a ground in Bhopal to be named after a person who promoted the idea
of the country's partition. Kanungo said that such names should have no place here and it is necessary to change
it.

Questions also raised on 'Igbal Samman' He also raised questions about awards like 'Igbal Samman', saying that it
is not appropriate to give an award in such a name. According to Kanungo, honouring someone in the name of a
person whose ideology was associated with the partition of the country is actually tantamount to insult. He
indicated that further steps would be taken.

Igbal visited Bhopal four times

According to historical reports, the poet Allama Igbal visited Bhopal four times and spent approximately six
months here, during which he composed his famous poetry. In his memory, there is Igbal Maidan in Bhopal,
where his poetry is inscribed on the walls. This ground reminds one of the era of the Nawabs and was once a
centre for cultural activities.
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Judicial Divide on Human Rights Oversight: Allahabad High Court Bench Splits Over Scope and Accountability of
Rights Commissions

Introduction:

A significant and somewhat unusual judicial development unfolded before the Allahabad High Court, where a
division bench delivered a split opinion while hearing a writ petition that raised questions not only about
administrative overreach but also about the broader functioning of human rights institutions in India. The case,
Teachers Association Madaris Arabia v. National Human Rights Commission & Others, arose from an order issued
by the National Human Rights Commission (NHRC) in February 2025, directing the Economic Offences Wing (EOW)
to conduct an inquiry into allegations concerning 558 aided madrasas in the State of Uttar Pradesh.

The petitioner, Teachers Association Madaris Arabia, challenged the NHRC's directive as being beyond its statutory
jurisdiction, contending that the Commission had ventured into an area not properly within its mandate. The
matter thus brought into focus the scope of powers exercised by the NHRC under the Protection of Human Rights
Act, 1993, and whether such powers extend to ordering investigative inquiries into institutional functioning in the
absence of clear human rights violations.

The bench comprised Justice Atul Sreedharan and Justice Vivek Saran. While both judges agreed on granting
interim relief and issuing notice to the NHRC, they diverged sharply in their reasoning and observations regarding
the conduct and priorities of human rights bodies. Justice Sreedharan made strong remarks suggesting that the
NHRC and even the Uttar Pradesh State Human Rights Commission were selectively intervening in matters while
allegedly ignoring more pressing concerns such as mob violence, lynching incidents, and harassment of interfaith
couples. Justice Saran, however, expressed clear disagreement with these sweeping observations, emphasizing
the need for judicial restraint, especially in the absence of representation from the affected parties.

This divergence transformed what could have been a routine jurisdictional dispute into a broader constitutional
conversation about institutional accountability, judicial propriety, and the delicate balance between critique and
adjudication within the framework of writ jurisdiction under Article 226 of the Constitution.

Arguments of the Parties:

The petitioner, Teachers Association Madaris Arabia, primarily argued that the NHRC had acted beyond the limits
of its statutory authority by directing an inquiry into allegations against a large number of aided madrasas.
According to the petitioner, the Commission'’s role is confined to addressing violations of human rights,
particularly those involving state action or negligence. It was contended that the direction to the Economic
Offences Wing to conduct a wide-ranging inquiry into financial or administrative irregularities did not fall within
the domain of human rights enforcement, and therefore constituted an instance of jurisdictional overreach.
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The petitioner further argued that the NHRC's intervention had the potential to stigmatize educational institutions
catering to minority communities without adequate basis. It was suggested that such actions could have a chilling
effect on the functioning of madrasas and might lead to unwarranted scrutiny driven by generalized allegations
rather than concrete evidence. The association maintained that regulatory and financial oversight of educational
institutions falls within the competence of other statutory authorities, and not the NHRC.

Another significant dimension of the petitioner’s argument, as reflected in the observations recorded by Justice
Sreedharan, was the perceived inconsistency in the NHRC's exercise of its suo motu powers. It was pointed out
that while the Commission had been proactive in directing inquiries into madrasa-related allegations, there
appeared to be a lack of similar urgency in addressing incidents involving mob violence, lynching, or harassment
of interfaith couples. The petitioner implied that such selective intervention undermines the credibility of human
rights institutions and raises concerns about equal protection under the law.

On the other side, although the NHRC was not represented at the time of hearing, the position of the
respondents, including the State, can be understood in light of the statutory framework governing the
Commission. It is generally maintained that the NHRC possesses wide-ranging powers to inquire into matters
where human rights concerns may be implicated, including situations where institutional practices might
indirectly affect the rights of individuals. From this perspective, the direction to the Economic Offences Wing could
be seen as part of a broader effort to ensure accountability and transparency in institutions receiving state aid.

The respondents would likely argue that the NHRC's mandate is not narrowly confined to instances of direct
physical harm or state excesses, but extends to systemic issues that may affect the dignity and rights of
individuals. In this sense, allegations concerning irregularities in educational institutions could potentially have
human rights implications, particularly if they impact access to education, equality, or non-discrimination.

However, the absence of the NHRC's representation during the hearing became a central issue in the proceedings.
Justice Vivek Saran emphasized that any adverse observations regarding the functioning of the Commission ought
not to be made without affording it an opportunity to present its case. He underscored the principle of natural
justice, which requires that no party should be condemned unheard, especially when judicial remarks could have
institutional implications.

Justice Saran also noted that the petitioner itself had sought an adjournment and was not actively pressing the
matter at that stage. In such circumstances, he questioned the propriety of making extensive observations on
issues that went beyond the immediate scope of the writ petition. According to him, while a writ court possesses
wide powers, those powers must be exercised with caution, particularly when dealing with matters involving
public institutions and sensitive social issues.

Court's Judgment:

The division bench of the Allahabad High Court delivered a split opinion, reflecting two distinct judicial
approaches to the issues raised in the case. While there was consensus on certain procedural aspects, the judges
differed significantly in their reasoning and observations.

Justice Atul Sreedharan adopted a critical stance towards the functioning of the NHRC and similar bodies. At the
outset, he questioned the jurisdictional basis of the Commission’s directive to the Economic Offences Wing,
suggesting that it amounted to an overreach into areas not directly connected with human rights violations. He
appeared to take the view that the NHRC's mandate should be exercised with restraint and should focus on core
issues involving protection of fundamental rights and human dignity.

More strikingly, Justice Sreedharan used the occasion to comment on what he perceived as a pattern of selective
intervention by human rights bodies. He expressed concern that while the NHRC was actively engaging in matters
such as inquiries into madrasas, it had not demonstrated similar initiative in cases involving mob violence,
lynching of members of minority communities, or harassment of individuals in interfaith relationships. He
remarked that there were no instances before him where the NHRC or the Uttar Pradesh State Human Rights
Commission had taken suo motu cognizance of such incidents.



These observations were framed as a critique of institutional priorities, suggesting that human rights bodies must
act consistently and without discrimination in addressing violations. Justice Sreedharan highlighted the
importance of ensuring that ordinary citizens, including those in interfaith relationships, are able to exercise their
freedoms without fear or intimidation. His remarks underscored the broader constitutional values of equality,
liberty, and secularism.

However, Justice Vivek Saran took a markedly different view regarding the propriety of such observations. While
he did not necessarily engage with the substance of the allegations concerning the NHRC's functioning, he
focused on the procedural and institutional aspects of the case. He emphasized that the NHRC was not
represented before the Court, and therefore, making adverse or sweeping observations about its conduct would
be contrary to the principles of natural justice.

Justice Saran observed that even though a writ court has the authority to pass orders in the absence of a party,
such power must be exercised judiciously, particularly when the order involves criticism of an institution. He
stressed that fairness requires that all affected parties be given an opportunity to be heard before any
conclusions are drawn about their conduct or functioning.

He also noted that the petitioner had sought an adjournment and was not actively arguing the case at that stage.
In his view, this made it even more inappropriate to enter into a detailed examination of issues that were not fully
argued or supported by submissions from all sides. Justice Saran cautioned against the tendency to expand the
scope of proceedings beyond what is necessary for deciding the matter at hand.

Despite these differences, both judges agreed on the operative part of the order. The bench decided to issue
notice to the NHRC and to extend the interim stay on the Commission’s February 2025 order directing the inquiry
into the madrasas. This ensured that the status quo would be maintained until the matter is heard in detail with
proper representation from all parties.

The split in reasoning highlights an important tension within judicial decision-making: the balance between
addressing broader systemic concerns and adhering to procedural discipline. On one hand, courts play a vital role
in holding institutions accountable and drawing attention to issues of public importance. On the other hand, they
must do so within the confines of established legal principles, including fairness, restraint, and adherence to the
issues directly before them.

The case thus remains pending for further consideration, with the final outcome likely to depend on a more
comprehensive hearing involving all stakeholders. In the meantime, the interim order preserves the position of
the petitioner while allowing the NHRC an opportunity to justify its actions.
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‘Silent on mob lynching’: Allahabad HC raps rights panel, stays EOW probe into UP madrasas
Story by Mohd Moin « 1d *

The Allahabad High Court has stayed an order directing the Economic Offences Wing (EOW) to probe 588 aided madrasas in Uttar Pradesh, terming the move “prima facie illegal” and
issuing sharp remarks against the National Human Rights Commission (NHRC).

The observation came during a hearing on the state government’s decision to entrust the EOW with an investigation into the madrasas, following directions from the NHRC.
Court Questions NHRC's Intervention
During proceedings, the High Court criticised the human rights body, questioning its role in ordering such an inquiry. The bench remarked that the NHRC should focus on its primary

responsibilities rather than directing investigative actions.

In a pointed observation, the court said that the commission remains silent in instances of mob lynching involving Muslims but is now ordering an investigation into madrasas.
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Allahabad HC halts EOW madrasa probe, raps NHRC over silence on lynchings of Muslims
Posted On 2026-04-30 11:06 IST

Updated On 2026-04-30 11:06 IST

By Web Desk

The Allahabad High Court, hearing a petition against the National Human Rights Commission (NHRC) over its
order directing a probe into 558 madrasas and the Uttar Pradesh government’s decision to vest the Economic
Offences Wing (EOW) with investigative authority, ripped into the NHRC over its conspicuous silence on attacks,
assaults and lynchings targeting Muslims while The sharply-worded observations emerged during the hearing of
a petition filed by the Teachers Association Madaris Arabia, which challenged the NHRC's intervention relating to
madrasas in Uttar Pradesh and the subsequent state action assigning the EOW to investigate them, a move
stayed by the court and subjected to sharp judicial scrutiny by Justice Atul Sreedharan, who questioned both the
priorities and constitutional propriety of the human rights body.

In an interim order carrying unusually caustic undertones, the court observed that although the NHRC derives its
powers and jurisdiction from the Protection of Human Rights Act, 1993, it had remained glaringly inactive despite
escalating instances of mob vigilantism, communal assaults and lynchings targeting Muslims, where
investigations were allegedly diluted or improperly conducted.

Justice Sreedharan remarked that the court was unaware of any substantial instance in which the NHRC had
independently intervened when vigilante groups took the law into their own hands and subjected ordinary
citizens to intimidation and violence owing to their religious identity.

He lamented that even routine social interactions, including having coffee with a person belonging to another
faith, had increasingly become acts shadowed by fear and social hostility.

The judge further observed that instead of addressing grave violations of human rights, the Commission
appeared to be “dabbling” in matters that ordinarily fell within the constitutional jurisdiction of the high courts
under Article 226, which empowers constitutional courts to issue writs safeguarding legal and fundamental rights
against unlawful state action.

However, the division bench did not speak in one voice, as Justice Vivek Saran distanced himself from portions of
the observations made by his brother judge and stated that he did not concur with the remarks recorded in
paragraphs six and seven of the dictated order.

Justice Saran maintained that before adverse comments touching upon the role or functioning of the NHRC were
made, all concerned parties ought to have been adequately represented and heard before the court.

The bench eventually granted the adjournment sought by the petitioner, rejected objections raised by the Uttar
Pradesh government and fixed May 11 for the next hearing in the matter.
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To foil WB post-poll unrest, EC
to retain 70k CAPF personnel

Determined Not
To Allow Repeat
0f 2021, Which
Saw 1,934 Cases

Bharti.Jain@timesofindia.com

New Delhi: Even before
counting takes place, the
Election Commission is pre-
paring for the post-results
scenario in West Bengal by
retaining around 70,000 cen-
tral forces personnel in the
state for continued vigil, par-
ticularly in pockets with a
history of post-poll violence,
and initiating strict action
against any attempts to tar-
get politicalrivals.

As part of security ar-
rangements to prevent a re-
peat of the 2021 post-poll vio-
lence— which, as per the then
DGP’s report sent to an NHRC
inquiry committee, had seen
1,934 incidents including mur-
der, sexual assault, arson and

DANCE OprlEzMOCRACY

grievous hurt — control
rooms are to be set up at the
EC'sheadquarters, Nirvachan
Sadan, and the office of the
Bengal chief electoral officer
to monitor the situation on
counting day, May 4, and direct
immediate action in case of
any untoward incident.
Forces still stationed in
Bengal will keep strict vigil in
vulnerable pockets that wit-
nessed violence in 2021, and
anyone found to be involved in
any attempt at violence will
facestrictactionas per law.
As per the 2021 NHRC in-
quiry report, there was orga-
nised, widespread and target-
ed violence based on political
affiliation across multiple
districts in the months fol-
lowing counting. The 1,934 in-
cidents of post-poll violence
included murder (29), sexual
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Security personnel on patrol in Raiganj ahead of Bengal poll results

Why only central staff as counting
supervisors, asks TMC; it is EC’s
prerogative, rules high court

Kolkata: Calcutta HC on
Thursday upheld the EC’s au-
thority to appoint Union govt
and PSU employees as count-
ingsupervisorsfor Bengalas-
sembly polls, rejecting a Tri-
namool Congress challenge
allegingbias infavour of BJP,
report Srishti Lakhotia &
Subrata Chattoraj.

Justice Krishna Rao ruled
that the law permits EC to
choose personnel from either
state or Union pools, finding
no illegality in deploying cen-
tral staff. “It is the prerogative
of the Election Commission of
India to appoint counting su-
pervisorsfromthestate orcen-
tral govt,” the court said while
dismissing TMC’s plea.

Thecourtsaid allegations
of manipulation can be test-
ed after results through an
election petition under Sec-
tion100of the Representation
of the People Act. Justice Rao
said any non-compliance af-

fecting the outcome can ren-
der an election void. If count-
ing staff favour a candidate
leading to defeat, the ag-
grieved party has “liberty to
challenge the same inan elec-
tion petition”. It also ques-
tioned why objections were
not firstraised before the EC.
EC counsel Dama Sesha-
dri Naidu said similar ar-
rangements were used in oth-
er states, including Kerala.
Senior lawyer and Trina-
mool MP Kalyan Banerjee had
earlier questioned the re-
liance on central personnel
when the election process it-
self involved state staff. “Do
you disbelieve these state govt
employees? ...Why are you
adopting a discriminatory ap-
proach towards Bengal? In all,
2,500 companies have been
brought here. If even one com-
pany had been in Pahalgam,
those 26 people would not have
beenKkilled,” he said.

assault (12), grievous hurt
(391), arson/vandalism (940)
and  intimidation  (562).
Though 9,304 persons were
accused, only 1,345 were ar-
rested. The NHRC probe
found that FIRs were not reg-
istered in 60 % of complaints.

In a recent PIL filed in the
Supreme Court, a plea was
madetodirectthe constitution

of a highlevel monitoring
committee under a retired
judge to oversee the function-
ing of law and order machin-
eryinBengal. Itfurther sought
that the state government be
told to maintain law and order
and take necessary steps, in-
cluding deployment of ade-
quate central forces personnel
invulnerable areas.
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To foil Bengal post-poll unrest,
EC to retain 70k CAPF personnel

Determined Not
To Allow Repeat
0f 2021, Which
Saw 1,934 Cases

Bharti.Jain@timesofindia.com

New Delhi: Even before
counting takes place, Elec-
tion Commission is prepar-
ing for the post-results scena-
rio in West Bengal by retain-
ing around 70,000 central
forces personnel in the state
for continued vigil, particu-
larly in pockets with a history
of post-poll violence, and ini-
tiating immediate and stric-
test action against attempts
totarget political rivals.

As part of security ar-
rangements to prevent a re-
peat of the 2021 post-poll vio-
lence — which, as per the
then DGP’s report sent to an
NHRC inquiry committee,
had seen 1,934 incidents in-
cluding murder, sexual as-
sault, arson and grievous
hurt — control rooms are to
be set up at EC’s headquar-
ters Nirvachan Sadan and of-
fice of the Bengal chief elec-
toral officer to monitor the
situation on counting day
May 4 and direct immediate
action in case of any unto-
ward incident.

Forces still stationed in
Bengal will keep special
strict wvigil in vulnerable
pockets that had witnessed

Security personnel on patrol in Raiganj ahead of Bengal poll results

Why only central staff as counting supervisors,
asks TMC; it is EC’s prerogative, rules HC

Kolkata: Calcutta HC on
Thursday upheld the EC’s au-
thority to appoint Union govt
and PSU employees as count-
ing supervisors for Bengal as-
sembly polls, rejecting a Tri-
namool Congress challenge al-
legingbiasinfavour of BJP, re-

port Srishti Lakhotia &
Subrata Chattoraj.
Justice Krishna Rao ruled

that the law permits EC to
choose personnel from either
state or Union pools, finding
no illegality in deploying cen-
tral staff. “It is the prerogative
of the Election Commission of
India to appoint counting su-
pervisorsfrom the state or cen-

tral govt,” the court said while
dismissing TMC’s plea.

The court said allegations
of manipulation can be tested
after results through an elec-
tion petition. Citing Section
100 of Representation of the
People Act, Justice Rao said
any non-compliance affecting
the outcome can render an
election void. If counting staff
favour a candidate leading to
defeat, theaggrieved party has
“liberty to challenge the same
inan election petition”.

The bench also questioned
why objections were not
raised before EC first. tun

Fullreport on www.toi.in

violence in 2021 and anyone
found tobe involved in any at-
tempt of violence will face
strictactionasperlaw. Asper
the 2021 NHRC inquiry re-
port, there was organised,

widespread and targeted vio-
lence based on political affil-
iation across multiple dis-
tricts in the couple of months
after counting.

Fullreport on wwuw.toi.in
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New Delhi: Even before
counting takes place, the
Election Commission is pre-
paring for the post-results
scenario in West Bengal by
retaining around 70,000 cen-
tral forces personnel in the
state for continued vigil,
particularly in pockets with
a history of post-poll vio-
lence, and initiating strict
action against any attempts
to target political rivals.

As part of security ar-
rangements to prevent a re-
peat of the 2021 post-poll vio-
lence — which, as per the
then DGP’s report sent to an
NHRC inquiry committee,
had seen 1,934 incidents in-
cluding murder, sexual as-
sault, arson and grievous
hurt — control rooms are to
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be set up at the EC's head-
quarters, Nirvachan Sadan,
and the office of the Bengal
chief electoral officer tomon-
itorthe situation on counting
day, May 4, and direct imme-
diateaction in case of any un-
toward incident.

Forces still stationed in
Bengal will keep strict vigil
in vulnerable pockets that
witnessed violence in 2021,
and anyone found to be in-
volved in any attempt at vio-
lence willface strictactionas
per law.

As per the 2021 NHRC in-
quiry report, there was or-
ganised, widespread and
targeted violence based on
political affiliation across
multiple districts in the
months following counting.

Security personnel on patrol in Raiganj ahead of Bengal poll results

Why only central staff as counting
supervisors, asks TMC; it is ECs
prerogative, rules high court

Kolkata: Calcutta HC on
Thursday upheld the EC’sau-
thority to appoint Union govt
and PSU employees as count-
ingsupervisors for Bengal as-
sembly polls, rejecting a Tri-
namool Congress challenge
allegingbias infavour of BJP,
report Srishti Lakhotia &
Subrata Chattoraj.

Justice Krishna Rao ruled
that the law permits EC to
choose personnel from either
state or Union pools, finding
no illegality in deploying cen-
tral staff. “It is the prerogative
of theElection Commission of
India to appoint counting su-
pervisorsfrom the state or cen-
tral govt,” the court said while
dismissing TMC’s plea.

The courtsaid allegations
of manipulation can be test-
ed after results through an
election petition under Sec-
tion100 of the Representation
of the People Act. Justice Rao
said any non-compliance af-

fecting the outcome can ren-
der an election void. If count-
ing staff favour a candidate
leading to defeat, the ag-
grieved party has “liberty to
challenge the same inanelec-
tion petition”. It also ques-
tioned why objections were
not firstraised before the EC.
EC counsel Dama Sesha-
dri Naidu said similar ar-
rangements were used in oth-
erstates, including Kerala.
Senior lawyer and Trina-
mool MP Kalyan Banerjee had
earlier questioned the re-
liance on central personnel
when the election process it-
self involved state staff. “Do
you disbelieve these state govt
employees? ...Why are you
adopting a discriminatory ap-
proach towards Bengal? Inall,
2,500 companies have been
brought here. If even one com-
pany had been in Pahalgam,
those 26 people would not have
beenKkilled,” he said.

The 1,934 incidents of post-
poll violence included mur-
der (29), sexual assault (12),
grievous hurt (391), arson/
vandalism (940) and intimi-
dation (562). Though 9,304
persons were accused, only
1,345 were arrested. The
NHRC probe found that FIRs
were not registered in 60%
of complaints.

In arecent PIL filed in the
Supreme Court, a plea was
made to direct the constitu-
tion of a high-level monitor-
ing committee under a re-
tired judge to oversee the
functioning of law and order
machinery in Bengal. It fur-
ther sought that the state gov-
ernment be told to maintain
law and order and take neces-
sary steps, including deploy-
ment of adequate central
forces personnel in vulnera-
ble areas.
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To foil WB post-poll unrest, EC

to retain

Determined Not
To Allow Repeat
0f 2021, Which
Saw 1,934 Cases

Bharti.Jain@timesofindia.com

New Delhi: Even before
counting takes place, Elec-
tion Commission is prepar-
ing for the post-results sce-
nario in West Bengal by re-
taining around 70,000 cen-
tral forces personnel in the
state for continued vigil,
particularly in pockets with
a history of post-poll vio-
lence, and initiating strict
action against any attempts
to target political rivals.

As part of security ar-
rangements to prevent a re-
peat of the 2021 post-poll vio-
lence — which, as per the then
DGP’s report sent to an NHRC
inquiry committee, had seen
1,934 incidents including mur-
der, sexual assault, arson and
grievous hurt — control
rooms are to be set up at EC’s
headquarters Nirvachan Sa-
dan and office of the Bengal
chief electoral officer to moni-
tor the situation on counting
day May 4 and direct immedi-
ate action in case of any unto-
ward incident.

Forces still stationed in
Bengal will keep strict vigil in
vulnerable pockets that had
witnessed violence in 2021 and
anyone found to be involved in
any attempt at violence will
face strictaction as per law.

As per the 2021 NHRC in-
quiry report, there was orga-
nised, widespread and target-
ed violence based on political
affiliation across multiple
districts in the months fol-
lowing counting. The 1,934 in-
cidents of post-poll viclence
included murder (29), sexual
assault (12), grievous hurt
(391), arson/vandalism (940)
and intimidation  (562).
Though 9,304 persons were

Security personnel on patrol in Raiganj ahead of Bengal poll results

Why only central staff as counting
supervisors, asks TMG; it is EC's
prerogative, rules high court

Kolkata: Calcutta HC on
Thursday upheld the EC’s au-
thority to appoint Union govt
and PSU employees as count-
ing supervisors for Bengal as-
sembly polls, rejecting a Tri-
namool Congress challenge al-
legingbiasin favour of BJP,re-
port Srishti Lakhotia &
Subrata Chattoraj.

Justice Krishna Rao ruled
that the law permits EC to
choose personnel from either
state or Union pools, finding
no illegality in deploying cen-
tral staff. “It is the prerogative
of the Election Commission of
India to appoint counting su-
pervisorsfromthestate orcen-
tral govt,” the court said while
dismissing TMC’s plea.

The court said allegations
of manipulation can be tested
after results through an elec-
tion petition under Section 100
of the Representation of the
People Act. Justice Rao said
any non-compliance affecting

the outcome can render an
election void. If counting staff
favour a candidate leading to
defeat, the aggrieved party has
“liberty to challenge the same
in an election petition”. It also
questioned why objections
were not first raised before the

EC counsel Dama Seshadri
Naidu said similar arrange-
ments were used in other
states, including Kerala.

TMC MP Kalyan Banerjee
questioned reliance on central
personnel, asking if state staff
were being disbelieved and al-
leging discrimination against
Bengal. He added that if even
one company had been in Pa-
halgam, the 26 deaths could
have been prevented.

Rejectingbiasfears, HC cit-
ed multiple oversight layers
during counting, including
micro observers and agents,
saying the allegation was un-
tenable.

accused, only 1,345 were ar-
rested. The NHRC probe
found that FIRs were not reg-
istered in 60% of complaints.

In a recent PIL filed in the
Supreme Court, a plea was
madetodirect the constitution
of a highlevel monitoring
committee under a retired

judge to oversee the function-
ing of law and order machin-
eryinBengal. Itfurthersought
that the state government be
told to maintain law and order
and take necessary steps, in-
cluding deployment of ade-
quate central forces personnel
invulnerableareas.

70K CAPF personnel
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New Delhi: Even before
counting takes place, the
Election Commission is pre-
paring for the post-results
scenario in West Bengal by
retaining around 70,000 cen-
tral forces personnel in the
state for continued vigil, par-
ticularly in pockets with a
history of post-poll violence,
and initiating strict action
against any attempts to tar-
getpoliticalrivals.

As part of security ar-
rangements to prevent a re-
peat of the 2021 post-poll vio-
lence —which, as per the then
DGP’sreport sent toan NHRC
inquiry committee, had seen
1,934 incidents including mur-
der, sexual assault, arson and
grievous hurt — control
rooms are to be set up at the
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EC'sheadquarters, Nirvachan
Sadan, and the office of the
Bengal chief electoral officer
to monitor the situation on
counting day, May 4, and direct
immediate action in case of
any untoward incident.
Forces still stationed in
Bengal will keep strict vigil in
vulnerable pockets that wit-
nessed violence in 2021, and
anyone found to be involved in
any attempt at violence will
facestrictaction as per law.
As per the 2021 NHRC in-
quiry report, there was orga-
nised, widespread and target-
ed violence based on political
affiliation across multiple
districts in the months fol-
lowing counting. The1,934 in-
cidents of post-poll violence
included murder (29), sexual

Security personnel on patrol in Raiganj ahead of Bengal poll results

assault (12), grievous hurt
(391), arson/vandalism (940)
and intimidation  (562).
Though 9,304 persons were
accused, only 1,345 were ar-
rested. The NHRC probe
found that FIRs were not reg-
istered in 60% of complaints.

In a recent PIL filed in the
Supreme Court, a plea was
madetodirect the constitution

of a highlevel monitoring
committee under a retired
judge to oversee the function-
ing of law and order machin-
eryinBengal. Itfurthersought
that the state government be
told to maintain law and order
and take necessary steps, in-
cluding deployment of ade-
quate central forces personnel
in vulnerable areas.
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To foil WB post-election unrest,
EC to retain 70k CAPF personnel

Determined Not
To Allow Repeat
0f 2021, Which
Saw 1,934 Cases

BhartiJain@timesofindia.com

New Delhi: Even before
counting takes place, the
Election Commission is pre-
paring for the post-results
scenario in West Bengal by re-
taining around 70,000 central
forces personnel in the state
for continued vigil, particu-
larly in pockets with a history
of post-poll violence, and ini-
tiating strict action against
any attempts to target politi-
calrivals.

As part of security ar-
rangementstopreventarepeat
of the 2021 post-poll violence —
which, as per the then DGP’s
report sent to an NHRC inqui-
ry committee, had seen1,934 in-
cidents including murder, sex-
ualassault,arson and grievous
hurt— control rooms are to be
set up at the EC's headquar-
ters, Nirvachan Sadan, and the
office of the Bengal chief elec-
toral officer to monitor the sit-
uation on counting day, May 4,
and directimmediateaction in
caseof any untoward incident.

Forces still stationed in
Bengal will keepstrict vigilin
vulnerable pockets that wit-
nessed violence in 2021, and
anyone found to be involved
inanyattemptatviolence will
facestrict action as per law.

As per the 2021 NHRC in-
quiry report, there was orga-
nised, widespread and target-
ed violence based on political
affiliation across multiple
districts inthe months follow-
ingcounting.

The1,934incidents of post-
poll violence included mur-
der (29), sexual assault (12),
grievous hurt (391), arson/
vandalism (940)and intimida-

Security personnel march in Raiganj ahead of Bengal poll results

tion (562). Though 9,304 per-
sons were accused, only 1,345
were arrested. The NHRC
probe found that FIRs were
not registered in 60% of com-
plaints.

In a recent PIL filed in the
Supreme Court, a plea was

made to direct the constitution
of a highlevel monitoring
committee under a retired
judge to oversee the function-
ing of law and order machin-
ery in Bengal. It further sought
that the state government be
told to maintain law and order
and take necessary steps, in-
cluding deployment of ade-
quate central forces person-
nelinvulnerable areas.
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Justice after 36 years remains elusive

Rohit Tikoo

Thirty-six vears ago, terrorism took Sarwanand Kaul Premi and his
son Virender Kaul from us. They were not merely killed. They were
killed for their convictions, for their refusal to abandon their homeland,
and for their choice of dignity over fear.

Premi Ji was a towering intellectual figure and a living embodi-
ment of Kashmir's composite culture. His command over six lan-
guages, Hindi, Urdu, Kashmiri, Persian, English, and Sanskrit,
placed him in an exceptionally small class of scholars. He translated
Rabindranath Tagore's Gitanjali, the Bhagavad Gita, and the
Ramayana into Kashmiri, carrying the wisdom of one tradition into
the heart of another. His ariginal works, including Kalami Premi and
Bhakti Kusum, numbered more than three dozen publications.

He was also a freedom fighter. During the Quit India Movement,
he worked underground and faced arrest, In 1946, Mahatma Gandhi
personally invited the 22-year-old Premi for a meeting and presented
him with a photoframe bearing one of his own Hindi poems, an act of
recognition from Bapu to a young patriot from Kashmir, The bitter-
est irony of his story is this: the man Gandhi welcomed as a comrade
in India's freedom struggle would, forty-four years after independ-
ence, be dragged from his home in the dark and killed.

During the 1986 communal riots in South Kashmir, when temples
were desecrated and economic boycotts threatened to fracture the val-

ley, Premi walked directly between the two communities. He spoke of
centuries of shared life, of Kashmiriyat, of bonds that no political
manipulation could permanently sever. His words carried weight
because his life gave them credibility.

28 April 1990: The Night They Did Not Return

5 - By early 1990, the armed insurgency had

. driven most Kashmiri Pandits from the val-
ley. Premi stayed. He remained in Soaf
Shali, in his ancestral home, with his
library, his manuscripts, and the work of a
lifetime.

On the night of 28 April 1990, armed
extremists arrived at his door. They cut the
local power supply, forced their way in, and
looted the house systematically, taking gold,

jewellery, Pashmina shawls, literary manuscripts, and works in
progress, Then they demanded that Premi accompany them to meet
their Commander.

His younger son Virender refused to let his father go alone. Father

and son walked out into the darkness together and did not come back.
On 1 May 1980, police found their bodies hanging from a tree. Their

arms and legs had been broken. Their eyes had been gouged. Virender

Kaul left behind a young widow and an infant son, eighteen months old.

Thirty-Six Years, Still No Justice

Rajinder Kaul, the elder son, has spent nearly four decades fighting
on two fronts: preserving his father's legacy and compelling the state to
acknowledge what was done to his family. Since 1994, he has moved
from the National Human Rights Commission to the State Human
Rights Commission to the Jammu and Kashmir High Court. Each door
opened, but rarely led to resolution.

Justice, after thirty-six years, remains elusive.

Official recognition arrived in time, through posthumous gold
medals, named institutions, postal covers, and metro panels, but noone
has been held accountable for the murders of a poet and his son.

Remembering is not enough. If Sarwanand Kaul Premi's story is to
mean anything, it must move beyond tribute into accountability. A
nation that honours its freedom fighters eannot allow their deaths to
remain unanswered.

The call is simple, but urgent: Acknowledge, Document. Act.

‘When justice is endlessly deferred, it fails not only the dead. It fails
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Chlorine gas leak triggers panic in Pune’s Kondhwa; 17 hospitalised

Panic spread across the Kondhwa area of Maharashtra's Pune on the intervening night of Wednesday and
Thursday after a hazardous gas leak was reported from a storage tank at a chemical facility near Gangadham
Chowk.

April 30, 2026, 11:36 AM IST author-IANS

Pune: Panic spread across the Kondhwa area of Maharashtra’s Pune on the intervening night of Wednesday and
Thursday after a hazardous gas leak was reported from a storage tank at a chemical facility near Gangadham

Chowk.

According to officials, at least 17 people initially complained of breathing difficulties and were subsequently
hospitalised, but the number can increase.

Preliminary findings indicate that the leak originated from a cylinder containing chlorine gas that had reportedly
been left behind at an abandoned water purification unit in the vicinity.

Responding swiftly to the emergency, personnel from the Fire Department shifted 14 affected individuals to
Sassoon General Hospital and other nearby medical centres using ‘108’ government ambulance services.

Residents were immediately evacuated from the affected areas.

The exposure also affected emergency responders, with one fire officer and a firefighter suffering adverse health
effects. Both have been admitted to the hospital for treatment.

Authorities confirmed that the situation has since been brought under control. A total of four fire tenders,
including a specialised vehicle equipped with Breathing Apparatus (BA) sets, were deployed promptly to contain
the leak, preventing what could have escalated into a major disaster.

Officials have reassured residents that the situation is now stable and that all those affected are out of danger.

Meanwhile, an investigation has been initiated to ascertain how hazardous material came to be stored at a
defunct facility, raising concerns about safety compliance and oversight.

Further details are awaited.

Earlier on March 2, a massive leak of oleum gas (fuming sulfuric acid) at a chemical unit in the Boisar MIDC area of
Palghar had forced the evacuation of over 2,600 people, including 1,600 students.

The National Human Rights Commission (NHRC) had taken notice of the incident due to potential human rights
violations.
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3T ST hl AT & 38T AT, T H RN & &k gt 1R iR carues fewa Ut ez st ufehar & e 81
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g1 foh o & fteR ennfdat @ fUers & sRoT 22 S ot sfFeRT 3R arTel a7 I1as e srarrst &t #id 81 78| sifrater uer A 38 '&rst
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JTETAd o 3ifaH T o ghm i UP News

AR STINT &bl hi 3 3109 SRR H @4 ol hal

HAHAAERR TN hl hIc A GRR H IGH hTH I i hal gl GdTs & ek Ig HeT Ht - 3 foh 1 Aanfdenr i &l 39
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